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<iii) Reported Hunger Strike by 
Labourers or Central Warehousing 

Corporation, New Delhi

SHRI BALDEV SINGH JASROTIA 
<Jammu): A large number of poor 
food handling labour of the Central 
Ware-Housing Corporation Tekh 
Khand Depot (Okhla, New Delhi) 
were working in the Depot since its 
inception under the Contract Labour 
System which expired on Slat Octo- 
t>er, 1977 as per the contract Labour 
< Regulation and Abolishing Act of 
1070). The labourers are on relay 
hunger strike la front of the Central

Warehousing Corporation from Dee- 
ember 7th, 1977, with a further *•» 
quest to implement the direct pay* 
ment system.

Hie wages of the labourers amount­
ing to Rs. 50,000/- approximately, 
have not been paid besides restore 
tion of all other rights, giving rise 
to a great unrest in the labour class 
and it can cause a deadlock besides 
other law and order situation and 
complications.

I appeal to the hon. Agriculture 
Minister and hon. Labour Minister 
to intervene and solve the problem 
with a further request that all other 
benefits to which the labourers are 
entitled may also be given to them.

A similar problem and situation 
flowing from the same set of factors 
is there at Jammu. These Ministers 
are requested to look into the matter 
as early as possible to avoid any 
grave situation which is apt to come 
out otherwise.

(iv) Reported Decision at the Chibt 
Ministers’ Conference a3out 

abolition or Octroi
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Item 16. National Permit Scheme:
Progress and latest position regard-
ing abolition of Octroi.

40. The Chief Minister U.P. poin-
ied out that the number of national
permits issued for some zones were
inadequate. He was informed that
it had been decided to raise the
number of permits to 8050. The
Union Minister of Shipping and
Transport advised Chief Ministers
110 abolish octroi duty and consider
imposing extra tax.

~~ ;frr; 1i~ +r~Cf';\uf ~ :

He indicated that the Central
G;ovt. were' contemplating to com-
pensate 50 per cent of their loss
of revenue due to the· abolition of
Octroi duty. The Chief Minister
of Madhya Pradesh mentioned that
lhis State had already imposed tax
at sale point rather than at the
Octroi terminal.
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(v) REPORTOF EXPERT COMMITTEE:
RECOMMENDINGCLOSUREOF THERMAL
POWER STATIONSIN AGRATO SAVE.

TAJ MAHALFROMPOLLUTION

SHRI P.K. DEO (Kalahandi): Mr~
Deputy Speaker, Sir, it is a matter
of great concern that the expert com-
mittee appointed by the Department
of Technology has reported that the
two thermal power stations of 10- M.W.
each near the Agra fort and Itmat-
du-dullah by releasing sulphur diovide
and other polluting matter and the
coal based locomotives in th-e' A'gra.
marshalling yard have caused a
threat to Taj Mahal. The Committee
has also suggested that no polluting
industry should be established north"
west of the Taj.

In view of the international impor-
tance of Taj Mahal and the Govern-
ment's primary duty to preserve the
Taj Mahal in its original purity, it
is urged that the Government should
take early action to shift the thermal
power stations to a distant place so
that no sulphur dioxide or any pollut-
ing matter emanating from them can
spoil the Taj Mahal and suggest that
coal based locomotives be not per-
mitted to operate in the Agra Mar-
shalling Yard.

As a member of the Central Board
of Archaeology, I deem it my duty to
bring it to the notice of the august
House. ---

3~9 D.G., 19'18·79

13.36 hI'S.

DEMANDS .FOR GRA:bi
contd.

. MINISTRYOF Acarco:
IRRIGATION~CO

'MR. DEPUTY-SPEAK
take up further discussn
on the Demands for Grs
Ministry of Agricultur.
tiBn. Shri Kasar. (f.
Nobody else can speak.
those who have been l
speak and if anybody
to speak, it will not go

'Shri Kasar
SHRI AMRUT KASI

Sir, I thank yoU for th
to express my views on
.sf the Ministry for Ag
Irrigation.

Sir, I have gone throu
of 1976-77.. (InteTTUptio

SHRI HARr VISHNt
(Hoshangabad) : When-
ter to reply?

:MR. DEPUTY-SPEAK
sti1l got seven hours.
problem for the Ministl
Mr. Kasar, you may go

'SHRI AMRUT KAS
that the Ministry of A!
got various aspects of it1
it Is not possible to co'
every aspect of it. StH
great injustice has been
development of fisherf
was listening to the in1
the Minister of State fO!
during his speech, then
at all regarding fisheries
no mention regarding
crop and the coconut 1
feel that it may - be b.
tunately there are no
cashew like the sugar 11
ntbber lobby or the to
Or, it may be that thes
are neglected in your De

Sir, a Short Notics \
day had also been asked. -


